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O R D E R 

27.03.2019   Learned counsel for the appellant submitted that the 

appellant being the one of the Director of the ‘Corporate Debtor’ should have 

been allowed to intervene in the matter pending before the Adjudicating 

Authority.  However, we find that the ‘Corporate Debtor’ has already been noticed 

and appeared through its Director.  In the circumstances, it is not necessary 

that all the Directors are to be heard.  For the said reason, we are not inclined 

to interfere with the impugned order dated 12th December, 2018.   

 

However, it will be open to the appellant to file a short written submission, 

not more than two pages, before the Adjudicating Authority to show that the 

application is not maintainable, after serving a copy of the same on the other 

parties, which may be taken into consideration by the Adjudicating Authority, 

Kolkata Bench, but no hearing is to be given. 

 

 The appeal stands disposed of.  

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
[ Justice A.I.S. Cheema ] 

 Member (Judicial) 
/ns/gc/ 


